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ITEM NO.1 Court No.1 (video Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).1808/2020

KALYANI TRANSCO Appellant(s)
VERSUS

M/S BHUSHAN POWER AND STEEL LTD. & ORS. Respondent(s)

([FOR DIRECTION]
(With  IA No. 35547/2020 - EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT and IA No. 41762/2020 - PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES and TIA No. 35545/2020 - STAY
APPLICATION)

WITH SLP(C) No. 29327-29328/2019 (XVII)

(with IA No. 50324/2020 - APPROPRIATE ORDERS/DIRECTIONS and IA No.
47947/2020 - CLARIFICATION/DIRECTION AND IA No. 37219/2020 -
CLARIFICATION/DIRECTION AND IA No. 65757/2020 - EARLY HEARING
APPLICATION AND IA No. 57427/2020 - EXEMPTION FROM FILING AFFIDAVIT
AND IA No. 50833/2020 - EXEMPTION FROM FILING AFFIDAVIT AND IA No.
20172/2020 - INTERVENTION APPLICATION AND IA No. 50831/2020 -
IMPLEADMENT AND IA No. 37218/2020 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES AND IA No. 191413/2019 - PERMISSION TO
FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES AND IA No.71728/2020 -
APPLICATION FOR EXEMPTION FROM FILING AFFIDAVIT)

C.A. N0s.2192-2193/2020 (XVII)

(WITH APPLN.(S) FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT ON IA 34999/2020 AND FOR PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES ON IA 35002/2020 AND FOR EX-PARTE STAY ON
IA 35003/2020 AND FOR PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES ON IA 39037/2020 AND IA No. 35003/2020 -
EX-PARTE STAY AND IA No. 34999/2020 - EXEMPTION FROM FILING C/C OF
THE IMPUGNED JUDGMENT AND IA No. 39037/2020 - PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES AND IA No. 35002/2020 -
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

C.A. No0.2225/2020 (XVII)

(FOR ADMISSION and IA No0.47731/2020-EX-PARTE STAY and IA
No.46583/2020-PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/
ANNEXURES)

ﬂﬁzgﬁ“: 04-09-2020 These matters were called on for hearing today.
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R HON'BLE THE CHIEF JUSTICE

HON'BLE MR. JUSTICE A.S. BOPANNA
HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For Appellant(s) Mr. Sandeep Bajaj, Adv.
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Mr. Soayib Qureshi, Adv.
Mr. Naman Tandon, Adv.

Ms. Aakansha Nehra, Adv.
Ms. Shrivalli Kajaria, Adv.
Ms. Aditi Pundhir, Adv.

Ms. Charu Ambwani, AOR

Mr. Diwakar Maheshwari, Adv.
Mr. Mayank Kshirsagar, AOR
Ms. Pratiksha Mishra, Adv.

Mr. Bishwajit Dubey, Adv

Mr. Spandan Biswal, Adv.

Ms. Srideepa Bhattacharyya, Adv.

Mr. Prafful Goyal, Adv.

For M/s Cyril Amarchand Mangaldas, AOR

Ms. Ranjeeta Rohatgi, AOR
Ms. Samten Doma, Adv.

Dr. Abhishek Manu Singhvi, Sr. Adv.

Mr. Bishwajit Dubey, Adv

Mr. Spandan Biswal, Adv.

Ms. Srideepa Bhattacharyya, Adv.

Mr. Prafful Goyal, Adv.

For M/s Cyril Amarchand Mangaldas, AOR

Mr. Soayib Qureshi, AOR

Mr. Samrat Sengupta, Adv.
Mr. Soumya Dutta, AOR

Mr. Harish Salve, Sr. Adv.

Mr. Neeraj Kishan Kaul, Sr. Adv.
Mr. Manmeet Singh, Adv.

Mr. Anugrah Robin Frey, Adv.

Ms. Nishtha Chaturvedi, Adv.

Ms. Abhilasha Khanna, Adv.

Mr. Akhil Anand, AOR

Mr. Tushar Mehta, Ld. SG
Mr. K.M. Nataraj, ASG

Mr. Kanu Agrawal, Adv.

Mr. Zoheb Hussain, Adv.

Mr. B. Krishna Prasad, AOR

Mr. Shyam Divan, Sr. Adv.
Ms. Misha, Adv.

Mr. Anoop Rawat, Adv.

Mr. Vaijayant Paliwal, Adv.
Ms. Charu Bansal, Adv.

Mr. Shreyas Gupta, Adv.
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Mr. S. S. Shroff, AOR
Mr. Harish Salve, Senior Advocate
Mr. Neeraj Kishan Kaul, Sr. Adv.
Mr. Manmeet Singh, Adv.
Mr. Faisal Sherwani, AOR
Mr. Anugrah Robin Frey, Adv.
Ms. Nishtha Chaturvedi, Adv.
Ms. Abhilasha Khanna, Adv.
Mr. Arvind Kumar Sharma, AOR

Ms. Ranjeeta Rohatgi, AOR
Ms. Samten Doma, Adv.

UPON hearing the counsel the Court made the following
ORDER

In view of the letter circulated by Advocate-on-Record for
the appellant seeking adjournment for filing rejoinder affidavit,

list these matters after two weeks for final hearing.

(SANJAY KUMAR-II) (INDU KUMARI POKHRIYAL)
ASTT. REGISTRAR-cum-PS ASSISTANT REGISTRAR



